
IN 	THE CENTRAL ADMINISTRATIVE TRI8UNAL ®r 
HYDERABAD BENCH : AT HYDERABAD. 

0.A. 572/90 
	

Dt. of Decision : 15.12.93 

N. Srjnivas 	 • Applicants  

Vs 

1. The Chief General Mananer, 
Telecommunications, A.P.Circle, 
Hyderabad. 

2, The Telecom District Engine9r, 
Department of Telecommunications, 
Karimnagar District, 
Karimnagar - 505 002. 

3. The Sub-Divisional Officer, 
Telephones, Karimnagar Sub-Division, 
Department of Telecommunications, 
Karimnagar w 505 002. 	 . . Respondents. 

Counsel for the Applicant 
	

Mr, P. Naveen Rae 

Counsel for the Respondents 	Mr, N.V. Ramana, 
Addl. CGSC. 

C OH AM 

THE HON'BIE SHRI A.B. GORTHI 
	

MEMBER (ADMN.) 

THE HON'BLE SHRI T.CHANDRASEKIIARA REDDY : MEMBER (3UDL.) 
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O.A. 572/90 	 ot. of' Decision 	15.12.93 

ORDER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

The applicant was initially engaged as a 

Casual Ilazdoor under the 500, Telephones,erim Ngar 

Sub Division on 1.7.1988.. He worked continuously 

till 31.10.89  when without any prior notice he was 

dis-eng3ge . Aggrieved by the same he has riled the 

application a-e--Gee+ toA,reinstatcd 	as a Casual 

Q4 
Mazdoor and to considers for other consequential 

benefits such as Qr3flt of temporary status  and 

subsequent regularisatiofl, in a00ordancô with the 

judgament of the Supreme Court in AIR 1987 SC 2342. 

The resPondents)  for the r easons best known 

to them, have not chosen to file a reply affidavit. 

When this application came up for admission an interim 

order was passed on 18.7.90 dirctin9 the. espondents 

to re-engage the applicant as a Casual Mazdoor in 

preference to out siders and Ouniors to him. 

by 

. 	We 3r8  now informed Mr. P. Naveen Reo 
A 

learned counsel for the applicant that,in compliance 

with our interim order1  the respondents have re-engaged 

the applicant and that the applicant is continuing 

.1- 
to work as a Casual fiazdoor even as on today.n 	• 

. .3 



4. 

(S 

4. 	In view of the above submissionby the 

learned counsel for the applicant we  dispose of 

this application with the Pollowing directions 

to the reSPondentS. 

The applicant 5 hail be allowed to continue 

as a Casual I1azdoor and if his retrenchment 
Jc U 

becomes 	 done in accordance 
Jar 

with the rules Bq,thc principle of Last 

come First go.
/ 

 

The respondents shall consider the OSse 

of the applicant for grant of temporary 

status and regularisation,.n accordance 

with the relevant scheme. 

No order as to costs. 

I,  

—t3 
 flENBER (JUOL,) 	

.G0RT (T. 	cIANoR 5EKHARA 	oDy ) 
f'lEIIBER (RoriN.) 

Dated 	The 15th December 93. 
(Dictated in Open Court). 

Dy. Registrar(3ud1L. 

U Manager, Telecommunications, A.P.Circle 

brict Engineer, Department of Telecommunic 
It District, Karimnagar—OOZ. 
al Officer, Telephones, Karimnagar Sub—Di 
it of Telecommunications, Karimnagar-002. 
P.Naveen Rao, advocate, Advocates associ 
t Building, Hyd. 
N.\i.Ramana, Addi. CGSC, CAT, Hyci. 

ary, CAT, Hyd. 

hi! 
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COFcARED By 

. 	
1$-' CHECIcEZ BY 	 APPROVED BY 

IN THE C TRAL ADIENI FTPTI VE TRIBUNAL F 	BENd-I 

THE 	'JL•E NB. J4TSTICE V.:EiLADRI ivo 

AND 

TIE HON' LE NR.a.E.GORTHI 

AND 

THE HON'BLE MR.T.CUjANDRAsEI<pJ,p REPUr 
MENBER(J) 

AN. 
I, 	 I, THE HON'BLE MR RJRMGAPAJJJ :MEMBER(A) 

-.4 

Dtedg 

04eEWJu ME:1T i'-'- 

. 

O.A.No, 

- S 	Admtted and Interim directions 
iss ed. 

Mlwed. 	 • 

-. 	
- 	 with directions-. 

- Dismjsed as withdrawn. 

- 	 Dismised for default, 

Rejeced/Oraered 

- JJQ as to C-ost-s 
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